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Record of Proceedings

During the hearing, the Commission prima facie observed as under:

a) Pragati Power Limited, Udupi Power Limited, Nevyeli Lignite Corporation, NEEPCO
and ONGC-Tripura Power Corporation Limited have been furnishing the requisite
information in support of their claim for energy charges along with information in
Form 15 on their website.

b) NTPC and its joint venture companies, namely, KBUNL, Aravali Power, NTPC-
Tamil Nadu, NTPC-SAIL, Ratnagiri Gas Power are not furnishing the details of
parameters of fuels and GCV’s (“as received”) for domestic coal, imported coal, e-
auction coal spot market, coal etc. on their website in terms of the provisions of the
2014 Tariff Regulations. Instead of the GCV of coal “as received” from Wagon at
unloading point in the plant, only the GCV of coal taken is being furnished. NTPC is
also not providing information on ‘as billed’ GCV and ’as received’ GCV separately
in Form-15 to the beneficiaries. Only one value of weighted average ‘as received’
GCV is being furnished.
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c) DVC is providing details in Form-15 and the bills, but the information regarding the
ash content, on the basis of which the coal company has raised its invoice in case of
use of coking coal, is not being furnished.

d) Maithon Power Limited is not furnishing details on ‘as received’ GCV and ‘as billed’
GCV of domestic coal as per the provisions of 2014 Tariff Regulations.

e) Torrent Power Limited is furnishing the details, but fuel details in respect of the
Sugen Power Plant is not as per Form 15.

2. In response, the representative of the respondent, NTPC submitted that in terms of
the Regulation 30 (7) of 2014 Tariff Regulations, Form-15 is not required to be uploaded in
the website.

3. The Commission, however, directed the respondents to submit the Form-15
furnished to the beneficiaries, on affidavit, on or before 22.6.2015.

Subject to above the order in the petition was reserved.

By Order of the Commission

Sd/-
(T. Rout)
Chief (Legal)
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